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On bebalf of the Committee on Frivate Members’ Bills and Resolu-
tions, I, having been authorised by the Committee to present the Re-
port on their behalf present this Sixty-eighth Report.

2. The Committee met on the 17th November, 1970, for—

1. Allocation of time to the Resolutions set down in the List of
Business for Friday, the 20th November, 1970.

II. Qlassification and allocation of timc for discussion of Bills
(vide Appendir).

II1. Reconsideration of the classification of the Bihar Legislative
Council (Abolition) Biil, 18970 by Shri Bhogendra Jha.

IV. Examination of the followin Constitution (Amendment)
Bills under Rule 204(1) (8) of the Rules of Procedure: —

(1) The Coastitution (Amendment) Bill, 1970 (Amendment of
article 145) by Shri Nath Pai.

(2) The Conctitution (Amendment) Bill, 1970 (Amendment of
article 356) by Shri Nath Pai.

(3) The Constitution (Amendment) Bill, 1970 (Amendment of
articles 58 and 157) by Shri Shiva Chandra Jha

Allotment o) time to Resolutions.

3. The Members whose Resolutions had been included in the List of
Business for the 20th November, 1970 had been invited to present their
views on their Resnlutions before the Ccmmittee. Sarvashri Indrajit
Gupta and S S Fothan attended the sitting.

4. The Committee recommended the allocation of time as follows: —-

(1) Resolution regarding Prices of essential aritcles 2 hours
(2) Re-olution regarding Reorientation of Govern-

ment's economic policy 3 hours
(3) Resolution regarding Reconstruction of Indian

Society on the basis of Social equality. 2 hours

Classification and allocation of time to Bills

5. The Members concerned had been invited to present before the
Committee their views on their Bills. Sarvashri Anand Nearain Mulls,
Jagannath Rao Joshi and 8 S. Kothari attended the sitting

8. After considering all aspects of the Bills, the Committee placed
all the Bills in Category ‘B’ and recommended allocation of time for
esch of these Billr as shown In column 8 of the Appendix.

Reconsideration of the Classificatson of a Bill

7. The Committee once again considered their earlier decision re-
the classification of the Bithar legmslative Council (Abolition)

1 by Shri Bhogendrs Jha. The Committee, however, saw no
m“m in altering their esrlier recommendstion giving category ‘B’
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Examination of Constitution (Amendment) Bulls

8. The Members concerned had been invited to present before the
Comnuttee their views on their Bills. Sari Nath Pai stiended the
situng.

9. The Commitwee considered the Bills and a:rived at the following
findings sy o result of thewr exsminstion of the Bul. —

Finding: of the Commattee

(1) The Constitution (Amendment) Bill, 18670 (Amendment of
article 145) by Shri Nath Pai.

The Bill sought to amend the article 145 of the Constitution so as to
empower the Supreme Court to make rules for regulating generally
the practice and procedure of the Court without the approval of the
President.

After considering sll aspects of the Bill, the Committee recommended
that the Member might be permitted to move for leave to introduce the
BilL

(2) The Constitution (Amendment) Bill, 1870 (Amendment of
article 356) by Shri Nath Pai.

The Bill mought to amend article 356 of the Constitution with a view

to provide that the question of majority enjoyed by the Chief Minister
of & State should be decided in the State Assembly.

After constdering all aspects of the Bill, the Committee recomnended

that the Member might be permitted to move for leave to introduce the
Bill.

(3) The Constitution (Amendment) Bill, 1970 (Amendment of
articles 58 and 157) by Shri Shiva Chandra Jha

The Bill sought to amend articles 58 and 157 of the Constitution so
as to provide fur reducing the minimum age for election/appointment
to the offices of the President and Governor from thirty-five years to
thirty years.

After considering all aspects of the Bill, the Committee recommen-

ded that the Member might be permitted to move for leave to introduce
the Hill

Recommendations
10. The Committee recommended that—

(1) the allocation of time to resolutions, as shown in paragraph 4
above. be agreed to by the House;

(1) the classification and allocation of time to Bills by the Com-

mitter, an shown in the Appendix, be agreed to by the House;
and

(411) Sarvashri Nath Pai and Shiva Chandra Jha be permitied to
move fur leave to introduce their Constitution (K;;endmnl)

Bills
Nrew D,
November 17, 1970 D. K. KUNTE,
Kartika 26, 1892 (Sake) 7 Acting Chairman,

Committee on Privete Membery Bills
and Resolutions



APPENDIX

S. Name of the B I axt the Memberin-  B:ll No. Category Time ellotted
No charge alfotted by the Com-
mdtes
1 2 3 4 ]
r.mCanutumf\m\ B L 19 93 of 190 B 2 houn
of arecle 16)by She Prakmsh
er Shar
3. The Comstitim:ion Amentment) HIL 1970 ¢7 of 19% n t-1/3 howre
(Amcnsment of the Seventh Schadele) by
i& Om Prakmh Tyag:.
3 The Comviuia Amentment) Bl 1970 96 of 1970 B 3 houn
Awmrniwrnt of oracis 74) by Sho Prakash
V.t Shastr;,
s The Indan Penal Code ‘Ameniment) B :I, 9 of 197 B 3 howrs
1970 (Amenimee im 51 by san
Anand Naran M
4. The Cunastitut:uon 'Amenimens’ Bl.nm 101 of 1970 B 3 howr
[ Amendamw of rocie ”-’h(:‘: l No. 101
19%0i) by Shr: Benoy Kr
6. The Conv:tution ’Amm‘k.ll vox:‘ 10 of 197¢ B 2 bhoun
[Amemimens of wriscie 3 No. 100
197 by She: § M. aﬁqn.
7 The Ap,aopianm of the  Appropy stars  1og of 1970 B 3 houn
B.U, 197 by Shr. Sh va Chanuirs Jha.
8. The Coav .t oo Amendmes; Bl 1970 98 of 197 ] 3 hour
(Ammradoneni of arnce 39850y Shr, $. M.
$ &isyve
v The Comnvatuoon Amww)ua 10) of 197 B 1-1/3 houm
(Jmernce of we sPtiche: 1)0A0
anrnieami of sresies ) i3 ,”)by
Shr:S. M. )
10. The Peovion and other Amessties foy 103 of 197% ] 3 uge
the en-M-mh-;n of Parliamen Bill,
1970 by Shr Yemuos Presed Mandal.
1. The Ros'opeticn of Religious e B:ll, 307 of 197 ] 1-1/3 howpn
1970y by Shr: Jaganash Josha.
13 The  Caviuon Amendmes. Bidl, 108 of 1990 ] 3 bowrs
1970 Sebthition of arudis 195 end
amerndment of articie 138, as., by Shyh
$.5 Kocheri
13 The Code f Conmonal Prexedure Amend. 108 of 1970 » 2 howre
mag . B, vy Setcututen of Chap-
e X and sectsom 144 Uy Shet
14. The Comvi'wtion (Amendmess® Bill. s 109 of 1970 » * houg
{ o wr.cke 129, by SBO P
Deo.
TS E Guanerry Bill, 1970 109 of 1970 ] 2 bowre
e T Suonag Siogh
16, Th: Cri:'son ‘Ameadmes; Bl 1970 110 of 19 ] 3 nousy

i.id-m-— 4Mlss,wb¢
Singh.






